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The Aapplicant is
absent on call s0 also R=4.
AD not yet returmed from None o frpeons é%, #z  Boplicot .
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one appeared for the applicant nor the
29,11.2002 applicant did sppear in person, when called. &%

The parties are absedt the sane time no formal request has also Ween . .
oncalle Although shri '

AwK. Bose, Ld, Senior
Standing “ounsel has already
filed Memo Of Appearance
for the official respondents
ey no steps taken by him
either to represent or to

file any counter. Therefore),
put up before the Bench for
further orderse.

made on behalf of the applicant seeking
ad_j@urnzzl'nmt of the matter, IoWever, Mr, H,B,
Mohapatra, Lde. Sr, Standing Counsel present, :
Therefore, with his aid =nd assistance, we

perjputd the records placed before us and also

heard Mr, Flohapatra,.

This matter was listed earlier alseo on

H . 20402403 for filing rejoinder, but no rejoinder
£ N had been fileds Thereafter the matter was
/ brought in the ready list for final disposal and
/;f\h {L i was posted to this day for hearing. As ndqne‘:
. represented the applicant nor the applicant diad
v . Tr. 91 12 .02, - N e -
e appear in person, it is obvious that he is
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Coy oY Lanerd no more interested in pwrsuing the matter,
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